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HARYANA STATE POLLUTION CONTROL BOARD 
REGIONAL OFFICE, ROHTAK, 

SCOA- 6,7,8, FIRST FLOOR, SUNCITY COMMERCIAL COMPLEX, NEAR 
VISHAL HOTEL, SECTOR-36, ROHTAK- 124001 

E-Mail: hspcbroroh@gmail.com, Web: hspcb.gov.in 
No. HSPCB/ROH/ 2023-24/661 

To 

Subject: 

The Registrar General, 
National Green Tribunal, 

New Delhi. 

Reply on behalf of Haryana State Pollution Control Board in 
Compliance of order dated 08.01.2024 in the matter of OA No. 03 

of 2024 titled as Phoolwati Versus Jai Parkash & Anr. 

In this connection, please find enclosed herewith the reply on 

behalf of Haryana State Pollution Control Board in compliance of order dated 

08.01.2024 in the matter of OA No. 03 of 2024 titled as Phoolwati Versus Jai 

Parkash & Anr. 

Dated: 14.03.2024 

Submitted for kind information and necessary action please. 

DA/as above 

Endst. No. HSPCB/ ROH/2023-24/662 

Endst. No. HSPCB/ ROH/2023-24/663 

Regional OffcAy 
Rohtak Region 

Dated: 14.03.2024 
A copy of the above is forwarded to the District Attorney, Haryana State 

Pollution Control Board, Panchkula for information and further necessary action 
please. 

Regional Officer 
Rohtak Region 

Dated: 14.03.2024 

A copy of the above is forwarded to the Member Secretary, Haryana State 
Pollution Control Board, Panchkula for information and further necessary action 
please. 

Regional Officer 
Roh�ak Region 
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In the matter of : 

PHOOLWATI 

1 

JAI PRAKASH& ANR. 

Sr. 

No. 

BEFORE HON'BLE NATIONAL GREEN TRIBUNAL. 
PRINCIPAL BENCH, NEW DELHI 

2 

3 

0.A. No. 03/2024 

Particular 

VERSUS 

REPLY ON BEHALF OF HARYANA STATE POLLUTION 

CONTROL BOARD THROUGH REGIONAL OFFICER, HSPCB, 

ROHTAK IN COMPLIANCE OF ORDER DATED 08.1.2024 

Copy of photographs 

Date: 14.03.2024 
Place: Rohtak 

INDEX 

Copy of show cause notice and reply 

.. Applicant 

Respondent 

Visit Report and photographs dated Annexure R-1. 

23.02.2024. 

Remarks 

Annexure R-2. 

AnneXure R-3. 
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In the matter of : 

PHOOLWATI 

1. 

BEFORE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

2. 

3. 

JAI PRAKASH & ANR. 

0.A. No. 03/2024 

VERSUS 

(i) Sh. Sachin 

Applicant 

REPLY ON BEHALF OF HARYANA STATE POLLUTION CONTROL 

BOARD THROUGH REGIONAL OFFICER, HSPCB, ROHTAK IN 

cOMPLIANCE OF ORDER DATED 08.1.2024 

Respondent 

That present OA has been filed alleging that Jai Prakash has 

installed RO Plant in his field. It has been further alleged in the 

OA that there is extraction of ground water, stealing of water 

from nearby minor. 

That site was visited on 23.02.2024 by the joint committee 

consisting of following officers: 

(Representative of HSPCB) 

Kumar, AEE, HSPCB Rohtak Region 

(ü) Sh. Prakash Mahala, Chief Hydrologist, Representative of 
Haryana Water Resources (Conservation, Regulation and 

Management) Authority, Panchkula 

(iii) Sh. Dalvir Rana, Hydrologist, Ground Water Cell, Rohtak, 
representative of Deputy Commissioner, Rohtak. 

That during inspection, following observations were observed: 

i) During visit it has been found that there are 03 nos. tubewells installed in the 

farm of Sh. Jai Prakash S/o Chander. Qut of 03 nos. tubewells 01 no. 

1

38



4 

5. 

tubewell found defunct. 01 no tubewell is being used for agriculture purpose. 

Another 01 no tubewell is being used for supply of water to village Dattour 

through direct pipeline. During the visit Mr. Gaurav S/o Sh. Jai Prakash has 

submitted a copy of resolution passed by panchayat of village Dattour 

alongwith an affidavit 

ii) During visit it has been found that there is an RO plant established in one 

room of size 10"X10 At the time of visit the RO plant is found non 

operational. As submitted by the Mr. Gaurav S/o Sh. Jai Prakash, the RO 

plant is non-operational since long time due to illness of his father. He further 

informed that the water of RO plant was being supplied free of cost only in 
marriages functions or cremations gathering of village by small tanks. 

ii) The minor (Nehar) passing nearby the farm is found with no water and there 

is no illegal outlet/ pipe found for suction of minor (Nehar) water. 

Date: 

Site visit Report dated 23.02.2024 along with documents 

therein is annexed as Annexure R/1. 

That Show Cause Notice was issued to Respondent No.5 which was 

replied by him. The copy of Show Cause Notice issued by Board and 
replied received is annexed as Annexure-R/2. 

That site has been again visited by Sachin Kumar, AEE, HSPCB on 

11.03.2024 to verify the submission of dismantling of plant as stated 

in reply of Respondent No.5. it was found that the RO plant has been 

removed from the site. The photographs are annexed as Annexure 
R/3 

In view of facts and circumstances mentioned herein above, it is 

prayed that present reply be taken on record. It is undertaken to comply 
with further directions passed by this Hon'ble Tribunal. 

Place: Rohtlk 

Regional Officer 
Rohtak Region, Rohtak 

2
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VISIT REPORT IN THE MATTER OF O.A. NO. 03/2024 TITLE AS 
PHOOLWATI VS JAIPRAKASH & ANR, 

Date of Visit: 

Reference of Visit: In the matter of O.A. NO. 03/2024 titled as 
Phoolwati VS Jai Prakash & Anr. 

Observations: 

23/02/24 

1. During visit, it has been found that there are 03 nos. of tube-welis instalied 

in the farm of Sh. Jai Prakash s/o Chander Bhan. Out of O3 nos. of tube 

wells, 01 no. of tube- well found defunct and 01 no. of tube-wel! is being 

USed for agriculture purpose. Remaining 01 no. of tube-wett is being used 

for the suppiy of water to village Dattour through direct pipeline. During the 
visit, Mr. Gaurav S/o Sh. Jai Prakash has submitted a copy of resolution 

passed by the Panchayat of village Dattour of district Rohtak alongwith an 

affdavit (copy attached). 
2. During visit, it has been found that there is an RO plant estabiished in one 

room of size 10X10. At the time of visit the RO piant is found non 

operational (Photographs attached). As submitted by the Mr. Gaurav S/o 

Sh. Jai Prakash, the RO plant is non-operationa! since long time due to 

iliness of his father. He has further informed that the water of RO plant was 

being Supplied free of cost oniy in marriages functions or cremmations 

gathering of village by the smail tanks. 
3. The nearby minor (Canal) found with no water and there is no illega outiet/ 

pipe found for suctipn of minor wwater. 

Sh. Dalvir Rana 
Representative of Deput Commissioner, Rohtak 

Sh. Pankaj Mahala 
Representative of HWRA 

Sh. Sachin Kmar 
AEE, HSPCB, NRohtak Region 

Annexure R 1
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HARYANA STATE POLLUTION CONTROL BOARD 
REGIONAL OFFICE, ROHTAK, 

SC0-A- 6,7,8, FIRST FLOOR, SUNCITY COMMERCIAL COMPLEX, NEAR 
VISHAL HOTEL, SEC. 36, ROHTAK- 124001 

E-Mail: hspcbroroh@gmail.com, Web: hspcb.gov.in 
No. HSPCB/ROH/ 2023-24/621 

To 

Sh. Jai Parkash ( for RO Plant operation) 
Village-Dattor, 
Distt. Rohtak. 

Dated: 29/ o2/2024 

Sub.- Show Cause Notice for Closure under section 31-A of Air (Prevention and 
Control of Pollution) Act 1981 for violation of section 21/22 of Air 

(Prevention and Control of Pollution) Act, 1981 and for violation of 33-A 
of Water (Prevention and Control of Pollution) Act, 1971 for violation of 
section 2A/25 of Water (Prevention and Control of Pollution) and for 
initiating legal action under section 37138/39 of Air (Prevention and 

Control of Pollution) Act, 1981 and under section 43/44/47 of Water 
(Prevention and Control of Pollution) Act, 1974 and imposing 
environmental compensation as per Board's policy dated 22.12.2021. 

Whereas, your unit was inspected by the representative of District Magistrate, 
Rohtak and representative of Haryana Water Resources (Conservation, Regulation 
and Management) Authority alongwith field officer on 23.02.2024 in the matter of OA 
No. 03/2024 titled as Phoolvwati Versus Jai Parkash & Another. 

Whereas, you have installed an RO plant in your farm. 

Whereas, as per consent policy order dated 04.12.2020 your unit is covered 
under Green category of consent management of Board. 

Whereas, you have established R.O. plant without obtaining prior Consent to 
Establish and Consent to operate from the Board. 

Whereas, you have not provided Effluent Treatment Plant (ETP) to treat the RO 
reject water. 

Whereas, U/s 31-A of Air Act, 1981 and Uls 33-A of Water Act, 1974" 
notwithstanding anything contained in any other law, but subject to the provisions of 

this Act, and to any directions that the Central Government may give in this behalf, a 
Board may, in the exercise of its powers and performance of its functions under this 
act, issue any directions in writing to any perSon, officer or authority, and such person, 
officer or authority shall be bound to comply with such directions. 

Explanations for the avoidance of doubts, it is hereby declared that the power 
to issue directions under this section includes the power to direct: 

The closure, prohibition or regulation of any industry, operation or process or 
The stoppage or regulation of supply of electricity, water or any other service 

Annexure R2
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In view of the above, you are directed to show cause within 15 days as to why 

closure under section 31-A of Air (Prevention & Control of Pollution Act, 1981 and 

under section 33-A of Water (Prevention & Control of Pollution) Act, 1974 for violation 

of section 21/22 of Air (Prevention and Control of Pollution) Act and violation of Section 

24/25 of Water (Prevention and Control of Pollution) Act, 1971 and legal action & penal 

proceedings may not be initiated against your unit and its owners/members under 

section 37/38/39 of Air (Prevention and Control of Pollution) Act, 1981 and under 

section 43/44/47 of Water (Prevention & Control of Pollution) Act, 1974. 

In case you fail to comply with the deficiency mentioned above within the above 
mentioned stipulated time period it will be presumed that you have nothing to say in 

this regard and accept the status above, action under the above mentioned 
Acts/Rules/Sections will be initiated against you and environmental compensation will 
be imposed as per policy of the Board. 

Endst. No. HSPCB/ROH/2023-24/ 62 2 

Regional Officer 
Rohtak Region 

Dated 2a)2) y 
A copy of the above is forwarded to the Chairman, HSPCB, Panchkula for 

information and further necessary action, please. 

Regional Officer 
Rohtak Region 
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